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India’s Commercial Representative* 
abroad, and the Export Promotion Council 
and Commodity Boards, *0 as to make 
them play a more dynamic and promo­
tional role in (be export field, particularly 
in the small scale and cottage industries/ 
sectors, (vi) to promote the export of 
item in value —.aaded form rather than 
in primary form and to bring about diver* 
sification in export products ai well as 
exports markets, (vii) to provide necessary 
cash compensatory support to selected 
export items on a systematc and stable 
bayis, and (viii) to make persistent the 
efforts for securing better trading environ­
ment for India and other developing 
countries at multinational for such as 
UNCTAD and GAT I’ and through bila­
teral negotiations.

“ Due to recent developments in the 
International and national economy, the 
difficulties in regard to exports still persist. 
There will also be some time till the 
measure adopted to boost exports Ving to 
ooerate fully. Meanwhile, however, there 
are some encouraging signs. The latest 
provisional figures regarding exports 
during April and May 1979 is Rs. 940* 70 
crores against ‘corresponding provisional 
figure of Rs. 7*4*86 crores and revised 
figures of Rs. 839 94 crores forApril-May
1978-”

Uatcad Meet ia  Ph ilipp ines

024. PROF. P. G. MAVALANKAR : 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA­
TION be pleased to state :

(a) whether he attended the recent 
UNCTAD meet in the Philippines ;

(b) if so, full details regarding his stand 
and Government's policy on the major 
issues at the said Conference ;

(c) details regarding other Indian Offi­
cials etc. who attended the said meeting ;

(d) whether India suggested one or 
or more proposals at the said Conference 
and whether they were discussed and/or 
accepted by the World body?

THE MINISTER OF STATE IN THE 
MtNISTRY OF COMMERCE, CJVIL 
SUPPLIES AND COOPERATION 
(SHRI ARIF BAIG) j to  and (b). The 
Commerce Minister ted the Indian Dele* 
tien to UNCTAD meeting ia Manila.

At the UNCTAD forum, negotiations 
take place aesserrtiaily on the basis of group 
proposals or positions. The developing 
Countries had harmonised their positions 
** the {sues before UNCTAD V «t their 
aieetinginArashawhidi accordingly adop- 
e i  the Arusha Pregnuaiae fer Collective

Self-Reliance and Framework for 
Negotiations. India actively participated 
at this meeting. India’s stand on the mjtfor 
issue* was largely reflected iti the develop. 
ing countries proposal/positions at UN­
CTAD—V  which are summariesd below- -

Structural changes & Mcmagmtnt of the 
World Economy

_ Developing countries proposed the crea­
tion of a global consultation mechanism 
wthin UNCTAD where inter-related issu­
es of trade, development, money and 
finance couldbe discussed, so that recommen­
dations to governments and international 
agencies could be made outlining a 
package of concerted measures that would 
facilitate the growth of developing count­
ries as well as the achievement of the New 
International Economic Order and which 
could give developing countries greater 
participation in the decision making pro­
cesses related tothe international economy. 
No agreement could he reached on this 
issue at UNCTAD—V  and it was remitted 
to Trade and Development Board for 
further consideration.

Pntrctmism

On the impoi tant question of Protection­
ism which affects the exports of the deve­
loping countries the group of 77 (develop­
ing countries) desired the adoption of long­
term policies and measures including the 
setting up of a mechanism within 
UNCTAD for monitoring and peridiocal 
review of adjustment processes with a view 
to reach an agreement on a frame work for 
negotiations to facilitate adjustments and 
short-term policies and measures to deal 
with the problem of protectionism. The 
conference could adopt an appropriate 
resolution on this subject.

Manufuctures and Smi-Manuf*cUtrts

With a view to expand and diversify 
their export trade in manufactures and 
semi-manufactures, the developing coun­
tries made proposal* foi restructuring of 
world industrial production and trade in 
accordance with their comparative ad­
vantage, for improving their capability to 
supply exports ofmanufactures and semi- 
manufacturers, increasing their participa­
tion in marketing and distribution and access 
to markets of developed countries. They 
also proposed that arrange<nents regulati ng 
trade in textiles should not be prolonged 
and special treatment should be given by 
developed countries to handicrafts products 
of developing countries including hand- 
loom products, through duty-free and 
quota-free entry. The devtdopinf coun­
tries also w*nt«d that fem U a sd  system 
or Preferences be extended beyond the 
initial 10 years peried, giving it a legal
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character to increase the certainty and per* 
manence of its application, provision for 
H a t e  ofaqflKlated rates, entarging the 
Pfoduet cover;ige and prior consultations 
in OMa o f withdrawal of preferences. 
Developed countries did not agree to the 
above propssals and the matter has been 
remitted to the Trade and Development 
Board of UNCTAD.

Monetary and Financial Issues

On the question of Official Development 
Assistance (ODA) the developing countr­
ies desired that the developed countries 
should undertake binding commitments 
for an annual growth, rate of ODA dii- 
bursemeat for the next three years. The 
developed countries did not accept this 
commitment and a resolution was adopted 
in which developed countries agreed only 
to consider adopting new and additional 
meaauros to increase ODA.

In the area of International monetary 
reform, it was proposed that an ad-fm inter­
governmental group of experts be establish 
ed with in UNCTAD to examine funda­
mental issues in the field of international 
monetary policy. The resolution was 
adopted by vote in the absence of agree­
ment between developing and developed 
countries on this issues.

Commodities

In the area of comnniities the develop­
ing countries sought support for the second 
window of the comm in fund, and various 
aspects of the implementation of the Inte­
grated Programme of comnaiditiw includ­
ing greater share for the developing coun­
tries in the processing, marketing and dis­
tribution of their commodity trade and the 
question of complementary facilities for 
commodity-related shortfalls in export 
earnings. Daring the Conference, some 
countries indicated their contribution to 
the second window of the Common Fund. 
India announced her intention to contri­
bute £5 mil 1 ion extensively for the second 
window of the common fund.

Technology

Oa transfer of Technology, the conferen­
ce could not resolve the issue concerning 
the nature of the Code of Conduct for 
transfer of technology. A resolution was 
adopted for the convening of a resumed 
session of the UN Conference on this sub­
ject. The conference however, reached a 
consensus on several steps for strengthen­
ing the technological capacity of develop* 
in# countries.

* should come into force. The developing 
countries also put forward proposals for 
sharing In bulk cargoes, but this was opp­
osed by developed countries. A resolution 
proposed by developing countries on this 
subject calling for equitable participation 
of developing countries in world shpiping 
tonnage was put to vote and passed at the 
conference.

Least Developed and Land-locked Deotlopmg 
Countries

A new programme of action for the least 
developed countries and a comprehensive 
programme of action related the particular 
needs and problems of land-locked develop­
ing countries was adopted by the .Confer­
ence.

Institutional Issues

The developing countries desired that 
UNCTAD-V should be the principal instru­
ment for negotiations on international 
trade and related problems of economic 
development. The resolution adopted at 
UNCTAD-V reaffirms thr prominent role 
of UNCTAD in the series of international 
economic negotiations, contains a series of 
policy recommendations for improving 
the functioning of UNCTAD and establi­
shes an ad-hoc inter-governmental com­
mittee for rationalisation of UNCTAD's 
machinery.

Eetiwmk Cooperation among Developing 
Countries (ECDC)

The resolution proposed by thr develop­
ing countries and adopted at UNCTAD-V 
refers to economic cooperation among 
developing countries as an essential instru­
ment to promote structural changes for 
balance and equitable process of global 
economic developments and has urged that 
the developing countries and international 
organisations provide support and assis­
tance 1 o ECDC!. T V  resolution calls for

order to undertake preparatory work for 
establishment of a global system of trade 
preferences among developing countries, 
cooperation among state trading organisa­
tions and establishment of multi-national 
marketing enterprises among developing 
countries, in the context of the sped*! 
session on the UNCTTAD Committee on 
ECDC which is to be convened early 
next year.

i
(o) The other Indian officials who atten­

ded the meeting in Manila included O n w  
merce Secretary, Ambassador of India to 
Manila, representatives fawn the Depart* 
meat of Commerce, Department of & * * •  
otic Affidrt, Ministry «f SMpptaf . and






